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_ Total strengih of Class IV railway
emplioyees

97 SHRI N. H. KUMBHARE: Will
the Minister of RAILWAYS be
pleased to state:

(a) the total strength of Class IV
employees in the Railwayg at pre-
sent ang the number’ of sl{ch em-~
ployees belonging to ihe Scheduled
Castes and Scheduled Tribes; and

" (b) whether any gteps have buen
taken to wipe out the backilog in
the quota of reserved vacancies for
the Scheduleq Castes and Schedulga
Tribes; if g0, what are the details
thereof?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) The strength of Clasg 1V railway
employees on 30-9-197¢ was us under:

) Class IV (excluding Safaiwala’)

Total . . . . 753215
Schedu’ed Castes . . 135151
Scheduted Tribes . . 3354%

(ir) Class 1V (Safaiwaias)

Total . . . 55153
- Schedu'ed Castes . . 48002
Schedulad Tribes . . 671

(b) Class IV employees are rec-
ruited mainly by screening casual
labourers ang substitules. Reserva-
tion Ruleg do not apply to the
appointment of casual labourers gnd
substitutes. However, while engaging
casua] labour and substitutes, candi-
dates belonging to Scheduled Castes
and Scheduleq Tribes are taken ac-
cording to the prescribed percen-
tages, ag far as possible so that ade-
quate number of Scheduled Caste/
Scheduled Tribe caididates become
available at the time of screening for
recular appointment, Where adequate
number of Scheduleg Caste/Scheduled
Tribe candidateg is not available at
the time of screening recruitment is
made from. gpen market.

[RAJYA SABHA ]

to Questions

An intensive drive wgag launcheq in\
November, 1975 to wipe out the back-
long of Scheduled Castes/Scheduled
Tribes and during the period of the
drive which Jasteq up to 31-3-1976,
2703 Scheduled Castes ang 5836
Scheduled Tribeg were recruited in
Class IV categories and 1174 Schedul-
ed Caste and 1477 Scheduleg Tribe
candidates were promoteq clearing
the backlog to the extent of 85 per
cent in recruitment categories ang 63
per cent in promotional categories.

Efforts ara continued to wipe out
the shortfall at the earliest possible
opportunity and for this purpose rel-
axationg ard concassiong are allowed
to Scheduled Caste and  Scheduled
Tribe candidates poth in recruitment
and promotion.

M@ AT FIEra § gefaq

e & fast nsz

28. st AWEAT waw@ mE
AT T@WEA AT A A @ fwaw
wEY ag A #1 Fur F3E o

(%) @Iz @@ FEw #
Saifsd @ & foy fa-feer safsqat
F1 fasfi uoe fagea fear mr & ;

(@) @ w@R @ gy Af
@ ¥ v wim @' few Fee
AT, &d WX GEFTA GRATA
F AeAW ¥ @l S=war g ; W

(w) afs &, @ =@ wmy ¥
g ¥ {3 =aafwng woel &
frgay & & F|@r wor g7

7[Selling agents for fertilizery pro-
duceg at the Gorakhpur Fertilizer
Plant )

20. SHRI NAGESHWAR PRASAD
SHAHI: Will the Minister of CHE-
MICALS AND FERTILIZERS AND
PETROLEUM be pleassd to state:

(a) the number of individuals who
have been appointed as selling agents

+[ 1 English translation.
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_for the fertilize; produced by
Gorakhpur Fertilizer Plant;

the

(b) whether it hag beep the policy
of Government that the Fertilizer
Corporation of India gell fertilizer
enly through the public sector and
eooperative organisations; ang

(¢) if so, what are the reasong for
appointing  individuals ag gelling
agents for fertilizer in thig case?]
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- t[THE MINISTER OF CHEMICALS

AND FERTILIZERg AND PETRO-
LEUM (SHRI H. N. BAHUGUNA):
(a) 238 ag on 31-3-1977.

(a) and (c). It has been the policy
of the Government of India that while
the Fertilizer Corporation of India
could adopt a multi-agency approach
for the marketing of Fertilizers, at-
least 50 per cent of the total sales
of the Corporation should, wherever
possible, be through Co-operatives
and institutional agencies. Accord-
ingly, FCI have been marketing their
produce through co-operatives,‘ in-
stitutional agencies and private
dealers.]

[ 11 APRIL 1977 ]
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t[Transfer of Judges during
Emergency

29 SHRI NAGESHWAR PRASAD
SHAHI: Will the Mirister of LAW,
JUSTICE AND COMPANY A4TTAILS
L2 p‘,eased‘ to state:

‘ of High Court
judges tratsferred from one Stata to
another during the periog of Emer-
gency proclaiming in June, 1975;

(a) the . number

() whether there ig any proposal
under Government’s consideration to
transfer these judges back to their
respective States; and

(¢) if go, by when the proposal will\
be given effect to?]
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1] 1 Erglish translation,
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